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SHRI JAGANNATH PAHADIA: Sir, I move: 

"That the Bill be returned." 

The motion was adopted. 

STATUTORY RESOLUTION BE. 
INCREASING THE EXPORT DUTY ON 
HESSIAN CLOTH AND-BAGS (OTHER 

THAN CARPET BACKING) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Sir, 1 beg to  
move the  following Resolution: — 

"That in pursuance of sub-section (2) of 
section 8, read with sub-section (3) of 
section 7 of the Customa Tariff Act, 1975 
(51 of 1975), this House approves the 
notification of the Government of India in 
the Ministry of Finance (Department of 
Revenue) No. GSR 54(E) dated the 18th 
February, 1980, increasing the export duty 
on hessian cloth and bags (other than carpet 
backing) from Rs. 600 per tonne to Rs. 1000 
per tonne, from the date of the notification 
aforesaid." 

Sir, I would like to mention for the 
information of the House that even though the 
flriff rate of duty on hes-sian cloth and bags 
was Rs. 600 per tonne prior to 18th February, 
1980, all jute goods were exempt, by noti-
fication, from payment of the export duty 
leviable thereon. The present notification seeks 
to enhance the tariff rate of duty from Rs. 600 
to Rs. 1000 per tonne on hessian cloth and 
bags (other than carpet backing) on which 
export duty will effectively go up from 'nil' to 
Rs. 1000 per tonne. However, all other jute 
goods will continue to remain exempt from ex-
port duty. 

Prior to  18th    February,     1980, all jute 
goods were exempt from export duty.    Thig 
exemption was    granted in 1975  and 1976    
in    the    wake of competition  from  
synthetics.  Further, 

from April 1979 cash compensatory support 
was also provided on major export items of 
jute manufacture*. 

Since the middle of 1979, however, 
competition from synthetics being on a low 
key on account of the hike m petroleum crude 
prices, export of jute goods got a substantial 
bpost. Besides, international prices of jute 
goods also registered a sizeable increase. In 
particular, there was a spurt in the prices of 
hessian, the principal export item in the jute 
family. 

It was in view of this development, the cash 
subsidy of five per cent which was earlier 
given in respect of hessian was withdrawn in 
August 1979. Subsequently, in November 
1979 the cash compensatory support in 
respect of carpet backing was also withdrawn. 

The question of serving 0f export duty was 
also examined earlier; it was, however, 
decided to review the position at a later date 
on consideration of the fact that the industry 
had not fared well in the past eouple of years 
and it was not clear whether the increase in 
price§ was a temporary one. 

7 P.M. 

At the time of the review mad» in February 
1980 it was noticed that the international 
prices of hessian were still on the higher side 
though they had declined, though they had 
declined from the level reached towards 
October-November, 1979. Besides, as against 
an average cost of about Rs. 5800 per tonne, 
the sales realisation was about Rs. 8780 per 
tonne. The jute industry was, thus, earning a 
profit of about Rs. 3000 per tonne from the 
exports of hessian. The continued demand for 
hessian goods, despite higher prices, was also 
indicative of the fact that the goods could bear 
the burden of an export duty. 

In view of the above considerations, the 
Government decided to re-impose export  
duty  on     hessian     cloth  and 
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bags—other than carpet backing—at the rate of Rs. 
1000 per M.T. so that the exchequer could also 
benefit from the appreciation in hessian prices. 
Looking to the long terms interests involved, 
however, exemption from export duty in respect of 
all other jute manufactures, including carpet 
backing, has been continued. 

I, therefore,  commend thia Resolution for 
consideration and passing. 

The question was proposed. 
(

Interruptions) 

SHRI K. K. MADHAVAN (Kerala): Sir, we 
cannot get the translation. You ask somebody else 
to do the simultaneous translation. We cannot hear 
it with the aid of these head phones. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH        SISODIA): Mr. 
Madhavan, you don't require a»7 translation. You 
can understand T«ry well. 

SHRI K. K. -MADHAVAN: No, I don't 
understand it. I have tried <*• sets.   But it is a 
very low to»«. 
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SHRI HAREKRUSHNA MALLICK 
(Orissa): We never knew there were so many 
supporters on the other aide. 
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SHRI NARASINGHA PRASAD NANDA 
(Orissa): Mr. Vice-Chair tan, after the sweet 
speech of Mrs.amida Habibullah, which was 
completely unconnected with the statutory 
resolution, I find it difficult to Ix my mind to 
the subject matter of fka debate. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Thank you. If you 
find any difficulty, it is all right. 

SHRI    NARASINGHA       PRASAD 
NANDA;   Sir, it has    been said as a joke in 
Geneva by the    bankers of Switaerland.      We    
have    industrialised your country    with    your 
own money".    The jute magnates of    this 
country    have     deposited    crores of rupees 
in various Swiss banks. I will not make an 
elaborate speech.   If you would kindly analyse 
the    industrial history of thi^ country, you will 
find that though the jute industry became the 
basis of industrial growth, it has been the 
mother of corruption in this country,    it has 
created problems for the workers, it has created 
problems for the jute-growers and these mag-
nates have made the    jute industry the nucleus 
from which    they have spread to  other    
industries like the cement industry, the 
engineering industry and several other    
industries. Sir, what these magnates have done 
is that they have used the jute mills as a milch 
cow.    They    have sucked them dry. And, 
when these mills   be come sick    mills,    the    
Government takes over these sick mills, after 
the milch cow becomes dry,   after it     is 
milked to its last drop by these magnates.    
They not  only     corrupt the entire economy 
but they also corrupt the political    system.   
They pull the lovers of political power from 
behind the scene by contributing large sums of 
monev to the political parties. 

You know, Sir, that in this very house on 
many occasions, the problems of the jute 
growers have been debated. You know that 
they do not get a fair price. They are not able 
to sell their commodity to the Jute 
Corporation. The Jute Corporation also does 
not directly purchase it. There are so many 
middlemen making a profit out of it. The jute 
grower does not get a fair price. The worker 
does not get a fair remuneration. And when 
the jute goods could not compete with the 
synthetic goods,  the excise dutr 
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was completely withdrawn and they were 
making hayday. Now when the prices of 
synthetic goods have increased in the 
international market, demand for jute goods 
has increased and they, are making enormous 
profits. This hessian market is a very good 
market. They are earning profits to the tune of 
Rs. 4,000 per tonne. Now the Finance 
Minister wants to increase the export duty 
from Rs. GOO to Rs. 1,000. I would very 
humbly submit, Sir, that this is just a device 
to help the jute industry to make more profits, 
while making a posture of taxing it. I would 
have suggested a heavier dose of export duty 
on the jute industry. I would have liked the 
Finance Minister to come forward with a 
heavier dose of export duty on these hessian 
goods. 

Then Sir, I want to ask one ques 
tion. I would like to know why et- 
rospective effect was not given to this 
Resolution. The Minister of State for 
Finance himself says that they are 
making enormous profit from these 
hessian goods. Why didn't they give 
retrospective effect to this export 
duty? What was the reason behind 
it? Secondly, why has carpet backing 
been exempted? Though it may not 
be strictly within the purview of 
today's discussion, and since time is 
running out, I would plead ------------  

THE VICE-CHADIMAN (SHRI 
SAWAISINGH SISODIA): Please conclude. 

SHRI NARASINGHA PRASAD 
NANDA:., .that unless the jute industry is 
nationlised and brought completely under the 
control of the public sector, you cannot 
remove corruption. Here again there is a 
populist approach. Yow may collect funds for 
the Assembly elections, but you cannot solve 
the problems of the jute industry. All the 
black money of your country will go to the 
Swiss banks in Geneva and with our own 
money we will be called upon to ex-pand our 
industrial base. Therefore, the solution lies in 
rationalisation   of 

the jute industry. Then only the jute growers 
will get a fair price. The» only the workers 
working in the jute mills will get a fair 
remuneration and the country will be saved of 
the corruption which is completely eroding 
the public life of this country. I would have 
welcomed whole-heartedly if the Finance 
Minister had come up with a heavier dose of 
taxation on these people who are making hay 
lay, earning almost Rs. 4,000 per tonne, as I 
said in the begining. That is all that I have to 
say for the time being. 

SHRI        LAKSHMANA        MAHAPATRO  
(Orissa):  Prima facie it will appear to be that    
the    Government after  its   coming  back  to   
office,   has come down with a heavy hand on 
the jute mill-owners. But the truth about it is 
that either this Government or any other 
Government preceding it or following it, if    it 
is of a    bourgeoisie variety, can never think of 
doing any harm  to  these  people.    They     
have some inherent interest in these i-nil*-
owners.   They cannot afford to get rid of the 
link which they have established with these 
people.   Here also, you will definitely see, if 
you  read    the notification very carefully, the    
hesitating   and   halting way  they     ha\'e 
moved in the matter.    They are trying to deal 
with these people in the same way as the Janata 
Government was dealing with them.   They 
cannot afford to be more masculine in dealing 
with these people.   It is an admission on their 
part that these people should make more than 
Rs. 4,000 profit per tonne and they should be 
allowed to have it.   This is how they feel.    
The export duty has been now revised only in 
relation to part of their products. Carpet 
backing is    exempted.    Some other jute 
manufacturers are still not taxed. What is the 
fun  of this duty then?    What is the fun of 
giving exemption for all these items? This   
had been the practice of this Government prior 
to  1976 also.    Then they    had done away 
with the excise duty and started  with subsidy.    
Gradually the subsidy was withdrawn.      Then 
the levy was ordered.    Slowly they are 
moving and it is clear that they   ate 
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doing wrong things in wrong places. Why 1 
am pointing out this is because, as you know, 
this was, as a matter of fact, the industry 
which was the biggest foreign exchange 
earner for the country for years. This industry 
is not in good shape. My friend Mr. Nanda, 
referred to how this has bten used for giving 
money to ether industries by the big 
monopoly houses in this country. 

Now J come to another point. How many 
times we have raised in this House the 
problem with UMA. UMA was headed by 
Singhania who was later found to be a past-
master in under-invoicing and over-invoicing. 
These people have no other consideration. 
Their only, consideration is to make profit. 
One is the owner and his brother is the trader. 
In that way they fleece the jute growers and 
they also exploit the workers. That has been 
our cry in this House all along. Despite the 
fact that the UMA President was found to be 
indulging in under-invoicing and over-
invoicmy, the Government fe not serious to 
haul bim up in a court of law. Through under-
invoicing and over-invoicing these people 
have been able to dump a lot of money in 
foreign banks and in that process they have 
been looting and cheating this country to the 
rr>axi-mum. "W© shall take care of these 
people if we are interested to nave some 
money. This industry should be living. Then 
only we can get money from them. They 
cannot be deshed to the ground". This is whet 
they think  about these people. 

Now, about this great organisation.on 
called the JCI—the Jute Corporation of india. 
They were also heckling and treating the 
growers and workers very badly. And, Sir, in 
the States of Assam, "West Bengal, Orissa 
and in the eastern regions, the small farmers 
of the jute grower were having a bad lot, and 
we were pleading and our Congress friends 
also, when they were in the Opposition, were 
pleading, and also our great friend,, Shri Kali 
Mukherjee, who is leading the jute workers 
and who is a trad» 

unionist of the jute workers, was pleading that 
in order to put the industry in a good shape the 
worker must get his due and the grower must 
have a remunerative price. But the little 
support price that the Government now is 
giving is not being got by the jute growers. 
Therefore, this is the lot of the jute growers 
and this lot of the jute growers and this bad 
exploitation of the workers and the cheating 
and the loot that these iniM owners are 
resorting to should be an eye-opener for the 
Government to go in for what is called 
nationalisation or taking over of the mills. If 
we do not do it, then, Sir, there is every reason 
for anybody having the suspicion that these 
people are not to take money from these 
people on the eve of the elections that are 
ooming now. Otherwise, not only should it be 
retrospective, but also it should be big. Now, 
Sir, carpet-backing lias been exempted. What 
is the reason for it? As far as I know, it is 
selling at the rate of 12,000 rupees this year, 
12,000 rupees per tonne and they are making 
great profits like the other jute producers. Why 
should they be allowed to make such huge 
profits? It is because certain companies which 
are in the good books of the Government and 
so, the exemption has bee* given. This was 
done earlier also. Concessions are given, 
subsidies are given and exemptions are given 
only to a fortunate and a privileged few who 
are in the good books or who manage to be in 
the good books of the Government. It is 
because of that that y°u have exempted them. 
There is every reasonv a very reasonable 
reason, a very valid reason, for the Minister 
coming forward to give these exemptions. 
Therefore, Sir, I have got three or four 
suggestions to make and be must answer them. 

My first question that I have already asked 
is this: What is being done to Mr. Singhania, 
the President of the LIMA, who has been 
detected to have indulged in under-invoicing 
and over-invoicing? That is one thing. Has 
any case been instituted against bim? 
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[Shri Lakshmana Mahapatro] Then, Sir, is it 
true that the growers are not getting the 
support price that the Government declares? Is 
it true that the Jute Corporation of India,, 
which had been created to safeguard the 
interests of the growers, is going to be wound 
up on the plea of non-performance or bad 
performance? If that is 130, then it will be a 
sad day for the jute growers. Is this also within 
the contemplation of the Government? I ask 
this because some friends here, who were on 
the Opposition side, are now in the 
Government and unless there is a change of 
heart—because once a person goes to the 
Government side, there is a change of heart—
they will say, "We are considering tha issue", 
"We are examining all the aspects", etc. and 
this sort of language comes from them and,, 
thereforei*i would say that they should be as 
vociferous as every and say that they, will take 
over or nationalise this. This is the only 
solution to give relief to all the related groups, 
that is> to the growers, to the workers and to 
the consumers. Sir, as I told you, this will 
apparently appear to be making it hard for the 
mill owners. But the mill owners are not that 
foolish and they will transfer it to the consu-
mer and the poor consumer will be paying it. 
In fact, it has already come in the news that 
some of the foreign importers are entering the 
field and are interested in having the agree-
ments cancelled and they want to kave new 
agreements because the prices are falling" and 
the new agree-ments would mean smaller 
amounts to be paid.    Therefore,  is it true... 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): You have again 
started. This is the last question. 

SHRI LAKSHMANA MAHAPATRO: 
Yes, Sir.   I will finish. 

THE LEADER OF THE HOUSE (SHRI 
PRANAB MUKHERJEE): It i« kttne for 
dinner,. Mr. Mahapatro. 

SHRI S. W. DHABE (Maharashtra): W>at 
about the Minister arranging for 

SHRI LAKSHMANA MAHAPATRO: I 
think the IJMA should be called to give it. I 
come to my last point. This, as I told you, is a 
traditional item of export, and we have made a 
great deal of money. But for some reason this 
industry goes to ishambles because of the 
careless and callous attitude of this 
Government. This is something very bad. 

Lastly, Sir, I would come to the question of 
inspection for standard goods. Sir, according 
to the information I have got with me, more 
than 300 employees of the Export Inspection 
Agencies working in Calcutta are without 
employment; they are moving about in the 
streets. They have been sent here and there. If 
that is true, how are you fulfilling your 
commitments made to the people in your 
manifesto that you are going to solve the 
unemployment problem? You are creating 
unemployment. .   (Interruptions) 

Therefore, Sir, do not 20 in for new 
problems. Please see that these three hundred 
employees of the Export Inspection Agencies, 
who are only, meant to see that standard 
goods go out of the country and the country's 
future is not at stake, are rehabilitated, they 
get their jobs and the industry continues in 
good shape and all groups are taken care of. 

SHRI JAGANNATH PAHADIA: Sir, I 
have listened carefully to the speeches made 
by the hon. Members. Mr. Jha is not able to 
understand what is the aim of this Bill- In my 
speech I have mentioned that the aim of the 
Resolution is to increase export duty from Rs. 
600 per tonne to Rs. 1000 per tonne. I think 
the Resolution makes the aim very clear. 

Sir, Mr. Nanda has said that it is a device to 
help the jute industry to make more money. 1 
do not understand how it is a device to help 
the jute industry to make more money, 
because we are raising the duty up to Rs. 
1000 pec tonne.   It will aire   us 
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more money for the development of the 
country, particularly for the weaker sections 
of the society, about which he is very much 
worried. 

Sir, Mr. Lakshmana Mahapatro feels that 
the Government cannot think of doing harm to 
the big business. I do not know whether this 
measure is going to harm or help the big busi-
ness. A3 J understand, he said that it should 
have been a much heavier dose of taxation. I 
can assure the hon. Member that as and when 
the time comes, the Government will take into 
consideration this also. 

I hope I have replied to the   points 
made by the hon. Members. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): The question is: 

"That in pursuance of sub-section (2) of 
section 8, read with sub-section (3) of 
section 7 of the Customs Tariff Act, 19T5 
(51 of 1975), this House approves the 
notification of the Government of India in 
the Ministry of Finance (Department of 
Revenue) No. GSR-*4(E)} dated the 18th 
February 1980, increasing the export duty 
on hessian cloth end bags (other than carpet 
backing) from Rs. 600 per tonne to Rs. 
1000 per tonne, from the date of the noti-
fication  aforesaid." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): Now we go to 
the next item.    Mr. Minister. 

THE   UNION   DUTIES   OF   EXCISE .. 
(ELECTRICITY)  DISTRIBUTION BILL, 

1980 

THE MINISTER OF STATE IN TOE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): Sir, I beg to 
more: 

"That th« Bill to provide for the payment 
out of the Consolidated Fund of India of 
sums equivalent 

to the net proceeds of Union duties of 
excise on electricity to the States to which 
the law imposing the duty extends and for 
the distribution of those sums among those 
Stateg in accordance with the recommenda-
tions of the Finance Commission, in its 
report dated the 28th day. of October, 1978, 
aa passed by the Lok Sabha, be taken into 
consideration." 

The question was proposed. 

THE VICE-CHAIRMAN (SHRI 
SAWAISINGH SISODIA): There are four 
names before me. Mr. Shiva Chandra Jha. 

 


